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Report of the Joint committee appointed by Hon’ble National 

Green Tribunal, Wester Zone Bench, Pune in Original 

Application No. 100 of 2024 (WZ) 

 

1. Brief history of the land in question 

The private land parcel in question CTS 827A/4A/1 involved 

in the matter before the Hon’ble NGT pertains to Survey No. 239/1 of 

Village Malad, Mumbai Suburban District. On 9th August 1975, a 

notice under Section 35(3) of the Indian Forest Act, 1927, was issued 

and served to the F.E. Dinshaw Trust for the acquisition of 1488 

acres and 33 gunthas of the Trust's land as Acquired Private Forest 

in Survey No. 239/1 of Village Malad. 

 

The Divisional Forest Officer of Borivali National Park at that 

time requested the F.E. Dinshaw Trust to hand over possession of 

the 1488 acres and 33 gunthas of land in question. In a letter dated 

3rd September 1975, the Trust informed the Divisional Forest Officer 

of Borivali National Park (now Sanjay Gandhi National Park) that 

approximately 44 acres of this land had already been acquired by the 

Municipal Corporation of Greater Mumbai (MCGM) in 1969, and 

around 600 acres had been taken by the MCGM in March-April 1974 

under the Land Acquisition Act. Consequently, the Trust handed over 

possession of only 841 Acres and 29 Gunthas to Borivali National 

Park by September 1975. In their letter dated 10th September 1975, 

the F.E. Dinshaw Trust further clarified that about 639 Acres 16 

Gunthas 2 Annas of land in Survey No. 239/1 of Village Malad, out 

of the total 1488 Acres 33 Gunthas, had been acquired by and was 

in possession of MCGM, which is why only 841 Acres and 29 Gunthas 

could be handed over. 

 

The F.E. Dinshaw Trust and others subsequently filed Misc. 

Petition No. 1465 of 1975 against the Conservator of Forest, Thane, 
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the Divisional Forest Officer of Borivali National Park, and the State 

of Maharashtra. In the petition, it was argued that approximately 640 

Acres of land in Survey No. 239/1 of Village Malad were no longer 

available for transfer to the Forest Department or Borivali National 

Park authorities, as this area had already been acquired and handed 

over to the MCGM prior to the enforcement of the Maharashtra 

Private Forest (Acquisition) Act, 1975. Given this situation, the F.E. 

Dinshaw Trust submitted that about 639 Acres and 29.5 Gunthas 

were unavailable for acquisition. Consequently, the Trust and the 

State filed Consent terms (Copy of the Consent terms is attached as 

Annexure-1) on 3rd December 1979, limiting the acquisition under 

the Maharashtra Private Forest (Acquisition) Act, 1975, to 848 Acres, 

29 Gunthas, and 12 Annas. As a result, Sanjay Gandhi National Park 

took possession of 848 Acres, 29 Gunthas, and 12 Annas of land from 

Survey No. 239/1 of Village Malad. 

 

Under the Development Plan for “P” Ward in 1967, the MCGM 

reserved an area of 572 acres and 29 gunthas from Survey No. 239/1 

of Village Malad under the Maharashtra Regional and Town Planning 

Act, 1966 (MRTP Act 1966), along with other lands, for the purpose 

of expanding Aarey Milk Colony and establishing cattle stables. In 

September 1973, the MCGM passed a resolution to acquire these 

lands under Sections 126 and 127 of the Maharashtra Regional and 

Town Planning Act, 1966. However, as some of the land was hilly 

terrain and unsuitable for cattle settlement, it was returned to the 

F.E. Dinshaw Trust via an MCGM resolution dated 26th March 1984. 

It was later learned that the F.E. Dinshaw Trust subsequently 

granted development rights or power of attorney of the private land 

parcel to Ferani Hotels Pvt. Ltd. for the development of this land. 

 

On 10th May 2024, the Hon’ble National Green Tribunal, 

Western Zone Bench, Pune, constituted a Joint Committee to 

investigate the matter in Original Application No. 100 of 2024 (WZ). 

This committee includes one representative each from Respondent 
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No. 1 (Municipal Commissioner, MCGM), Respondent No. 5 (Principal 

Secretary, Water Resources Department, State of Maharashtra), and 

Respondent No. 7 (Additional Principal Chief Conservator of Forests), 

with the Additional Principal Chief Conservator of Forests designated 

as the nodal agency. The Tribunal directed the Joint Committee to 

visit the site in question, after notifying the applicants of the visit 

date, and to submit a report regarding the accuracy of the claims 

made by the applicants in this case. The Committee is also tasked 

with proposing any necessary actions that the Tribunal may require. 

The Additional Principal Chief Conservator of Forests is to submit the 

Joint Committee’s report within one month via email to ngt-

pune@gov.in, preferably in a searchable PDF/OCR-supported format, 

rather than an image PDF.  

 

Accordingly, the Additional Principal Chief Conservator of 

Forests (Wildlife), Western Region, Mumbai, has constituted the 

following committee vide letter dated 14.06.2024 (Copy of the letter 

has been attached as Annexure-2). 

 

1. Dr. V. Clement Ben, IFS 

Additional Principal Chief Conservator of 

Forests (Wildlife) Western Region, Mumbai. 

Nodal Officer 

2. Dr. Bhagyashree Kapse,  

Deputy Municipal Commissioner, Zone-7, 

MCGM. 

Member 

3. Shri. Narendra Mahajan, 

Executive Engineer, Thane Irrigation 

Division, Kalwa (Thane) 

Member 

4. Shri. G. Mallikarjuna, IFS 

Chief Conservator of Forests & Director, 

Sanjay Gandhi National Park, Borivali, 

Mumbai. 

Member 

Secretary 
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2. Site Inspection by the Joint Committee and its 

observations 

On 23rd July 2024, the aforementioned committee conducted a 

joint site inspection at CTS 827A/4A/1 in Malad after informing the 

applicants. Mr. Stalin Dayanand, a representative of the applicant 

organization, was also present during the inspection. The 

photographs taken during the joint site inspection are attached as 

Plates I to V. The committee's observations are as follows: 

1) As per the Development Plan of P/N Ward, sanctioned by 

the State Government in 1993, the plot bearing CTS No. 

827A/4A of Village Malad (East) was designated as a No 

Development Zone (NDZ). This plot was subsequently 

subdivided into two separate plots, now bearing CTS 

Nos. 827A/4A/1 and 827A/4A/2. 

  

2) The land parcels bearing CTS Nos. 827A/4A/1 and 

827A/4A/2 in Malad are situated adjacent to the 

boundary of Sanjay Gandhi National Park, placing them 

within the Eco-sensitive Zone (ESZ) surrounding the 

park. This zone, as notified, extends between 100 meters 

to 4 kilometers depending on the specific location. In this 

area, the ESZ is 100 meters wide. Any development 

within this Eco-sensitive Zone requires the permission of 

the competent authority. 

 

 

3) As per Government Notification No. TPB 4313/CR-

191/2013/UD-11 dated 05.04.2016, the subdivided plot 

bearing CTS No. 827A/4A/2 of Village Malad (East) has 

been included in the Residential Zone and is reserved for 

"Police Housing." This reservation is alongside an 18.30-

meter-wide road that passes through the plot bearing 
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CTS No. 827A/4A/1 of Village Malad (East) (a copy of the 

notification is attached as Annexure-3). The 

construction work for the Police Housing has not yet 

commenced. Additionally, the requisite permissions for 

the development of the "Police Housing" and the D.P. 

Road from the competent authority under the SGNP Eco-

sensitive zone notification have not yet been obtained.  

 

4) The plot bearing CTS No. 827A/4A/1 in Malad (East) is 

located in a No Development Zone (NDZ) and is impacted 

by the D.P. Road as per the sanctioned Development Plan 

2034. According to this plan, an 18.30-meter-wide D.P. 

Road runs along the boundary of Sanjay Gandhi 

National Park (SGNP) on the north side, providing access 

to the adjoining plot bearing CTS No. 827A/4A/2 of 

Village Malad (East), which is reserved for Police Housing 

(Copy of the D.P. Remarks regarding CTS No. 827A/4A/1 

is attached as Annexure-4). The advance possession of 

this 18.30-meter-wide road was taken over by the 

Municipal Corporation of Greater Mumbai (MCGM) on 

27.07.2019 (a copy of the possession letter is attached 

as Annexure-5). 

 

 

5) Ferrani Hotels Pvt. Ltd., received permission from the 

SGNP ESZ Monitoring Committee, as per their letter 

dated 1st November 2018, to develop residential and 

commercial buildings on the plot CTS No. 827A/4A/1 (a 

copy of the ESZ Monitoring Committee's permission 

letter is attached as Annexure-6).  

 

6) Unlike the dense vegetation within the boundary of 

Sanjay Gandhi National Park, this land parcels in CTS 

No. 827A/4A/1 and 827A/4A/2 are notably devoid of 

tree growth, a stark contrast that highlights the impact 
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of human activities on the environment. The site is 

largely barren, with only shrubs and grass remaining. 

This lack of significant tree cover is a direct result of 

repeated human interventions, including the removal of 

vegetation. No root stocks, which could allow for natural 

regrowth, were found during the inspection, indicating 

that the area has been degraded. The remaining 

vegetation is sparse and is the product of the land being 

continuously put under biotic pressure.  

The former Director of the Sanjay Gandhi National 

Park (SGNP), via a letter dated 19.01.2019, issued a 

directive to M/S Ferrani Hotels Pvt Ltd, the entity 

responsible for the land parcel CTS 827A/4A/1. The 

directive instructed them to establish firelines within 

their property to act as a protective barrier, preventing 

the spread of fires from their land into the Sanjay Gandhi 

National Park. This measure is crucial for safeguarding 

the park's flora, fauna, and overall ecological integrity 

(Copy of the letter dated 19.01.2019 is attached as 

Annexure-7). 

According to documents provided by the MCGM, a 

significant fire broke out on 3rd December 2018 at the 

land parcel CTS 827A/4A/1 in Malad. Following this 

incident, the Deputy Regional Officer of the Maharashtra 

Pollution Control Board (MPCB) conducted a thorough 

inquiry to determine the impact of the fire. The findings 

of this investigation were detailed in a report dated 

26.02.2019 (Copy of the report of Deputy Regional 

Officer, MPCB is attached as Annexure-8). 

The report revealed the details about the condition 

of the land prior to the fire. Specifically, it was found that 

65 large teak trees and 126 large trees of various other 

species had been cut down at the roots shortly before the 

fire occurred. Additionally, 185 medium-sized teak trees 
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and 778 trees of other species were similarly felled. The 

report further documented that 522 tree roots were 

severed prior to the fire, and during the blaze, 4,216 tree 

roots were destroyed, indicating extensive deforestation 

activities had taken place on the land. 

The scale of the destruction and the timing of the 

tree cutting strongly suggested deliberate human 

intervention aimed at clearing the land, possibly to 

facilitate future development. In response to the MPCB’s 

findings, Mr. Mayuresh Dattatray Bhoir from Garden 

Department, P/North Ward, MCGM, filed a FIR against 

Ferani Hotels Pvt Ltd., at Dindoshi Police Station, 

Mumbai, urging immediate legal action for large scale 

illegal tree felling on land parcel CTS 827A/4A/1 in 

Malad.  Regarding FIR No. 942/19, filed by Mr. Mayuresh 

Dattatray Bhoir from the Garden Department, P/North 

Ward, MCGM, against Ferani Hotels Pvt. Ltd. at Dindoshi 

Police Station, Mumbai, the case was investigated, and 

‘A’ summary report was submitted by the investigating 

officer to the competent authority. Upon reviewing the 

police report, it was found that the investigation relied 

primarily on witness statements (Copy of the FIR is 

attached as Annexure-9). The status report on the above 

FIR was obtained from the Senior Police Inspector, 

Dindoshi Police Station (a copy of the report is attached 

as Annexure-10).  

 

7) During the site inspection conducted by the Joint 

Committee, it was observed that no construction activity 

has occurred within the 100-meter strip of the Eco-

sensitive Zone affecting CTS Nos. 827A/4A/1 and 

827A/4A/2 on the northern and eastern sides. Land 

leveling work is currently underway for the 18.30-meter-

wide D.P. Road, which runs parallel to the Sanjay 
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Gandhi National Park (SGNP) along the northern 

boundary of the plot. Additionally, five IT/ITES buildings 

are already present within CTS 827A/4A/1, along with 

internal roads providing access to both the existing and 

proposed developments. 

 

8) The water stream running through the plot bearing CTS 

No. 827A is known as 'Walbut Nalla,' a feature also 

documented in the Development Plan 2034 for this land 

parcel. The major nalla remarks for the plot bearing CTS 

No. 827A, Village Malad (East), provided by the Deputy 

Engineer (Storm Water Drains), Planning Cell, are 

included in Appendix-11. Accordingly, a portion of the 

Walbut Nalla has been partially trained as confirmed by 

the letter from the Executive Engineer (Storm Water 

Drains) (P&R), MCGM, dated 24.02.2019 (a copy of the 

letter is attached as Appendix-12). 

This land parcel forms part of the watershed for 

Walbut Nalla. As an integral part of the natural drainage 

system, this area plays a crucial role in channeling 

rainwater and maintaining the hydrological balance 

necessary for the proper flow of these nalla. 

However, previous development activities on this 

land have already caused significant disruptions to the 

natural watercourses. These activities have altered the 

terrain, leading to disturbances in the natural water flow, 

potentially resulting in waterlogging, reduced 

groundwater recharge, and increased surface runoff. 

Such disruptions not only impact the immediate 

environment but also affect the overall ecological health 

of the Walbut Nalla, with potential consequences like 

downstream flooding and erosion. 

Further unregulated development on this land 

parcel poses an even greater threat to the watershed. 
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Additional construction and land modification would 

likely exacerbate the existing disturbances, further 

obstructing the natural water flow. The continued 

alteration of this watershed area threatens to undermine 

the region's environmental stability, emphasizing the 

need for careful consideration of any future development 

plans to prevent further harm to this critical urban 

watershed in the region. 

 

9) During the Joint Committee's field visit, it was observed 

that hill cutting and soil excavation activities have been 

conducted at few spots to facilitate the construction of 

the D.P. Road on the northern side of the land parcel. 

Such excavation can lead to increased soil erosion and 

instability, potentially affecting the surrounding 

environment. Besides the hill cutting, soil excavation 

was also noted at some locations within the land parcel. 

These activities have disrupted the natural soil layers, 

which could impact the area's ability to retain water and 

support vegetation. 

 

10) As mentioned in the preceding paragraphs, the site 

inspection by the Joint Committee revealed that CTS No. 

827A/4A/2, owned by M/S D.B. Realty, is located 

adjacent to CTS 827A/4A/1 and borders the Sanjay 

Gandhi National Park (SGNP). This land parcel shares 

several key characteristics and conditions with CTS 

827A/4A/1: 

i. Like CTS 827A/4A/1, CTS No. 827A/4A/2 is 

situated near the SGNP boundary, placing it 

within the same ecological zone and subject to 

identical environmental regulations and 

protections. 
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ii. Observations regarding land use, vegetation cover, 

and potential environmental impacts for CTS No. 

827A/4A/2 are comparable to those noted for CTS 

827A/4A/1, including disruptions to natural 

habitat or alterations caused by human activities. 

iii. CTS No. 827A/4A/2, like CTS 827A/4A/1, falls 

under the same regulatory framework due to its 

location within the Eco-sensitive Zone (ESZ) of 

SGNP.  

 

3. Recommendations: 

 

To offset the damages done to the said piece of private land, the 

following recommendations are suggested by the Joint Committee: 

 

1. According to the notification dated 5th December 2016 

regarding the Eco Sensitive Zone (ESZ) around Sanjay Gandhi 

National Park, the State Government was required to prepare 

a Zonal Master Plan within two years from the publication of 

the notification in the Official Gazette. This plan was intended 

to guide development and land use within the ESZ, ensuring 

that any activities are consistent with environmental protection 

goals and the preservation of the park's ecological integrity. 

It has been observed that the Zonal Master Plan has not 

yet been developed or finalized. This delay has significant 

implications for the management and regulation of the Eco-

sensitive Zone (ESZ) around the Sanjay Gandhi National Park, 

creating a regulatory gap that could potentially allow 

unregulated or inappropriate development activities. Therefore, 

it is recommended that the Hon’ble Tribunal direct the 

Monitoring Committee, established under the notification 

dated December 5, 2016, to expedite the preparation of the 

Zonal Master Plan. Additionally, the Hon’ble Tribunal should 

impose a key condition in the Zonal Master Plan stipulating 
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that no areas currently designated as No Development Zone 

(NDZ) within the Eco-sensitive Zone (ESZ) of the Sanjay Gandhi 

National Park shall be converted into Development Zones in the 

future. This measure is crucial to preserving the natural 

integrity of the area. It is further recommended that the 

Tribunal set a deadline of six months for the completion and 

submission of this plan, ensuring that the necessary regulatory 

framework is established promptly to effectively manage and 

protect the ESZ. 

 

2. Regarding FIR No. 942/19, filed by Mr. Mayuresh Dattatray 

Bhoir from the Garden Department, P/North Ward, MCGM, 

against Ferani Hotels Pvt. Ltd. at Dindoshi Police Station, 

Mumbai, the case was investigated, and ‘A’ summary report 

was submitted by the investigating officer to the competent 

authority. Upon reviewing the police report, it was found that 

the investigation relied primarily on witness statements. 

However, incidents such as illegal tree felling and persistent 

burning cannot be adequately investigated through 

conventional police investigation methods alone. These types of 

violations require a more rigorous approach, such as vigilant 

monitoring of change detection studies, which provide reliable 

quantitative data. 

 

3. The Joint Committee has concluded that the part of the area 

in question (up to 100 metres from the boundary of the Sanjay 

Gandhi National Park) falls within the boundaries of the 

notified ESZ of Sanjay Gandhi National Park. Consequently, 

the Committee recommends that hill cutting in this region be 

strictly prohibited to comply with the regulations governing the 

ESZ and to prevent any adverse impacts on the park’s 

ecological integrity. 
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4. Given that the area has been degraded over the past few years, 

it is crucial to undertake a comprehensive rejuvenation effort 

to restore its ecological balance. The degradation of the land 

parcel has significantly disrupted the local ecosystem, leading 

to a loss of vegetation and the soil. 

To address this issue, it is recommended that a targeted 

rejuvenation plan be developed. This plan should involve 

creating a 50-meter green belt within the Eco-sensitive Zone 

(ESZ) inside CTS 827A/4A/1 and CTS 827A/4A/2 by 

replanting native plant species that are well-suited to the local 

environment along the boundary of the Sanjay Gandhi National 

Park. Implementing this replanting strategy will help restore 

natural habitat conditions, support wildlife, and improve soil 

health. M/S Ferani Hotels Pvt. Ltd. and M/S D.B. Realty 

should respectively undertake this work using their own funds, 

in consultation with the Forest Department. 

 

5. Construction activity is a Regulated activity as per ESZ 

notification of Sanjay Gandhi National Park dated 05.12.2016. 

The remarks regarding the construction activities in the SGNP 

ESZ notification are as given below:  

Sl. 

No. 

Activity Remarks 

11. Construction Activities 
Construction shall be permitted 

within the Eco-sensitive Zone as 

per the provisions of the approved 

Development Plan and other 

applicable rules and regulation 

under the Maharashtra Regional 

and Town Planning Act: 

Provided that the under 

construction / renovation of 
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commercial buildings including 

group housing societies, offices, 

and services such as Information 

Technology / Information 

Technology Enabled Services, 

Parks, Roads, Power Transmission 

lines and cables, 

Telecommunication Towers and 

cables, Sewage lines, civic 

amenities, etc., and new 

construction projects such as 

Mumbai Metro Rail Shed, and 

creation of new civic amenities 

such as water supply related 

infrastructure and facilities and 

Operation & Maintenance of 

infrastructure, facilities of civic 

amenities sanctioned by 

concerned Local Self Government 

under approved Development Plan 

under the Maharashtra Regional 

and Town Planning Act, may be 

permitted within ESZ subject to 

applicable rules and regulations. 

Provided further that commercial 

redevelopment, reconstruction, 

repairs of existing structures 

which includes group housing 

societies, sanctioned by concerned 

Local Self Government under 

approved Development Plan under 

the Maharashtra Regional and 

Town Planning Act, may be 
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allowed within Eco-sensitive Zone 

subject to applicable rules and 

regulations: 

The construction activity related to 

small scale industries not causing 

pollution shall be permitted as per 

applicable rules and regulations, if 

any, with the prior permission from 

the competent authority. 

The Approved Development Plan 

shall be in conformity with the 

Zonal Master Plan taking into 

consideration the conservation 

aspects of the Eco-sensitive Zone”. 

 

In accordance with the provisions outlined in the ESZ 

notification, construction activities within the Eco-sensitive 

Zone (ESZ) are permitted, provided they comply with the 

stipulations of the approved Development Plan and adhere to 

the regulations set forth under the Maharashtra Regional and 

Town Planning Act. However, Ferrani Hotels Pvt. Ltd. received 

permission from the SGNP ESZ Monitoring Committee, as per 

their letter dated 1st November 2018, to develop residential and 

commercial buildings on the plot CTS No. 827A/4A/1, which 

is designated as a No Development Zone (NDZ) according to the 

D.P. Remarks. 

 

6. After a thorough review of the current land conditions, the 

Joint Committee has recommended establishing a 50-meter 

buffer zone within the Eco-sensitive Zone (ESZ) adjacent to 

Sanjay Gandhi National Park. This buffer zone, with a 

272



- 15 - 
 

minimum width of 50 meters inside the ESZ, should be densely 

planted with native vegetation to create a natural barrier. 

The primary goal of this buffer zone is to provide a 

protective cushioning effect for the National Park. By creating 

this vegetative barrier, the buffer will help mitigate potential 

negative impacts from nearby construction and development 

activities. This approach is intended to preserve the ecological 

integrity of the park, preventing disruptions to its natural 

processes and maintaining its environmental stability. 

In addition to its protective role, the native vegetation 

within this buffer zone will contribute to several ecological 

benefits. It will aid in restoring and maintaining local 

biodiversity by providing habitat and food sources for various 

wildlife species. The presence of native plants will also enhance 

soil stability, reducing erosion and runoff, and improve the 

overall environmental quality of the area. 

Furthermore, the Joint Committee recommends that this 

50-meter buffer zone be made a mandatory requirement across 

the entire ESZ surrounding Sanjay Gandhi National Park. By 

enforcing this buffer zone universally throughout the ESZ 

around Sanjay Gandhi National Park, it will ensure consistent 

protective measures are applied, effectively safeguarding the 

park’s ecological values and enhancing the resilience of the 

entire protected area. 

 

Sanjay Gandhi National Park is a crucial ecological area 

nestled in the heart of Mumbai, acting as the city's green lung and 

providing a sanctuary for a diverse range of flora and fauna, including 

endangered species. The park is essential for maintaining the region's 

biodiversity, regulating the local climate, and supporting wildlife. It 

also offers valuable recreational and educational opportunities, 

fostering environmental awareness and conservation efforts. 

Protecting the Eco-sensitive Zone (ESZ) surrounding this unique 
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National Park is imperative to ensure a buffering effect that preserves 

its ecological integrity. The above findings of the Joint Committee 

underscore the necessity for consistent oversight and enforcement of 

environmental regulations across the entire Eco-sensitive Zone, 

including land parcels CTS 827A/4A/1 and 827A/4A/2. This is 

crucial to ensuring the preservation of the ecological integrity of 

Sanjay Gandhi National Park (SGNP). The SGNP ESZ Monitoring 

Committee, the Municipal Corporation of Greater Mumbai (MCGM), 

and the Environment Department of the Government of Maharashtra 

must provide this oversight to safeguard the park's long-term 

ecological health and sustainability.  

 

(Dr. V. Clement Ben) 

Additional Principal Chief 
Conservator of Forests 

(Wildlife) Western Region, 

Mumbai. 

(Dr. Bhagyashree Kapse) 

Deputy Municipal 
Commissioner, Zone-7, 

Municipal Corporation of 

Greater Mumbai 
 

 
 
 

(Narendra Mahajan) 
Executive Engineer, 

Thane Irrigation Division, 
Kalwa (Thane) 

 

 
 
 

(G. Mallikarjuna) 
Chief Conservator of Forests 

& Director, 
Sanjay Gandhi National Park, 

Borivali, Mumbai 
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Plate-I 

CTS No. 827A/4A/2, Malad 

 Photographs revealing the absence of vegetation (Trees) in CTS 

827A/4A/2 

  

 

 

CTS 827A/4A/2 

CTS 827A/4A/2 
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Plate-II 

CTS No. 827A/4A/2, Malad 

 Photographs illustrating the contrasting features of vegetation 

between the CTS 827A/4A/2 and the adjoining Sanjay Gandhi 

National Park 

  

 

Sanjay Gandhi National Park 

CTS827A/4A/2 

 

CTS 827A/4A/2 

Sanjay Gandhi National Park 
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Plate-III 

CTS 827A/4A/2 and CTS 827/4A/1 

 

  

  

 

 

CTS 827A/4A/1 

CTS 827A/4A/2 

CTS 827A/4A/1 

CTS 827A/4A/2 
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PLATE-IV 

CTS 827A/4A/2 

Hill Cutting 

 

 

 

 

  

 

 

CTS 827A/4A/2 

CTS 827A/4A/2 
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PLATE-V 

Soil Excavation 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

CTS 827A/4A/2 

CTS 827A/4A/2 

279



280



281



282



283



284



285



286



287



288



289



290



291



292



293



294



295



296



297



298



299



300



301



302



303



304



305



306



307



308



309



310



311



312



313



314



315



316



317



318



319



320



321



322



323



324



325



326



327



328



329



330



331



332


	20240819044105
	20240819044226
	20240819044312

